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Title: The Minister of State in the Ministry of Petroleum and Natural Gas laid a statement regarding

the status of implementation of the recommendations contained in the 9™ Report of the Standing
Committee on Petroleum and Natural Gas on Demands for Grants (2006-07), pertaining to the
Ministry of Petroleum and Natural Gas.
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MR. SPEAKER: You can lay it on the Table of the House.
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* Laid on the Table and also placed in Library. See No. LT 5629/2006
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MR. SPEAKER: Item No. 33, Calling Attention by Shri Prabhunath Singh.
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MR. SPEAKER: That has been admitted under Rule 193. You cannot question that decision.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, hon. Prime Minister himself will
intervene today at four o’clock.
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PROF. VIJAY KUMAR MALHOTRA : Sir, we insist that it should be admitted under Rule 184.
SHRI BRAJA KISHORE TRIPATHY (PURI): Sir, on this issue I would like to say something.

MR. SPEAKER: No, sorry. You cannot question the decision of the Speaker.



SHRI BRAJA KISHORE TRIPATHY : I am not questioning your decision. With respect I want to
submit something in this regard. Please allow me one minute.

MR. SPEAKER: On what basis should I allow you? Under what rule?
SHRI BRAJA KISHORE TRIPATHY : Please listen to me, Sir. I will take just half a minute.
MR. SPEAKER: Very well, I watch you for half a minute.

You know that the Session is going to adjourn tomorrow and there are many important issues
pending before us. Please cooperate. Everyday I am sitting with all of you. I have discussed this.

SHRI BRAJA KISHORE TRIPATHY: I would respectfully draw your attention to the provisions of
Rule 187.

MR. SPEAKER: There is no business before the House. You cannot raise a point of order now.

SHRI BRAJA KISHORE TRIPATHY : I am not challenging your decision. You have rightly taken
that decision and we cannot challenge it. I would respectfully like to submit something. I request
you to please listen to me.

Rule 187 says, “The Speaker shall decide whether a motion or part thereof is or is not
admissible under these rules and disallow any motion or part thereof when...” this is the most
significant part, “...in his opinion it is an abuse of right of moving a motion or it is calculated to
obstruct or prejudicially affects the procedure of the House or is in contravention of these rules.”

MR. SPEAKER: Thanks for your advice. I will remember your advice for the future.

SHRI BRAJA KISHORE TRIPATHY : So, this is not contravening any of these provisions. I again
respectfully submit that it may be admitted under Rule 184.

MR. SPEAKER: I have applied my mind and taken this decision.
SHRI BRAJA KISHORE TRIPATHY : You may please have a relook at it.[r11]

MR. SPEAKER: Nothing will be recorded. Why are you disturbing the proceedings. Go to your
seat and keep quiet, Shri Athawale.
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